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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH AT NEW DELHI
O.A. NO. 585/2022

IN THE MATTER OF:

APPLICANT: Samayak Jain & Ors.
//VERSUS//
RESPONDENT: State of Madhya Pradesh & Ors.

PARA WISE REPLY ON BEHALF OF RESPONDENTS 3 & 8

The answering respondents named above, most respectfully submit as
follows:-

PARA WISE REPLY:

. IN REPLY TO PARA NO. 1

The Domestic Waste water generated from Nagar Parishad Dindori

is being discharged into River Narmada broadly through 5 major
Nalla's viz; Sanbara Nalla, Shamshanghat Nalla, Ward No. 7-8
Nalla, Ward No.3 Nalla & Awadhiya Nalla at different locations

along the river bank within the Dindori city limits.

The major source of sewage is from domestic and commercial areas
within the town. The overflow of septic tanks together with the grey
water is being discharged in open drains. Currently, the untreated
sewage so generated in the town is flowing through the open drains
which are joining into river Narmada. It is pertinent to mention over

here that water quality in Narmada River in Dindori mostly comes

under category A.

The State Government has not allowed any water polluting
industries to operate in the District Dindori, particularly in the
catchment area of river Narmada within the Dindori city limits,

therefore, the pollution from industrial sources in River Narmada is

not anticipated.
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[t is most humbly submitted that for the purpose of construction of
Sewage Treatment Plant in Nagar Parishad Dindori, the M.P Urban
Development Company has called tender which was allotted in
favour of M/s Chandra Nirman Pvt. Ltd. Raipur on 30/12/2017,
The copy of letter dated 30/12/2017 is marked and filed herewith
as ANNEXURE RR-1.

Further, the Project Management Consultant is also employed by
MPUDC for verification quality of work. Initial 24 months period
given to the contractor for construction of STP has expired on
January, 2020, thereafter new time limit was issued for
construction work till December, 2021. Due to very slow progress
in carrying out the construction work, letters were issued from time
to time to the contractor by MPUDC and when there was no
response on the part of the contractor the notice for termination of
work was issued by MPUDC vide letter no. 7112/MPUDC/PMU
dated 10/08/2021. But, since no substantial progress of
construction work carried out by the contractor, work order of M/s
Chandra Nirman Pvt. Ltd. Raipur was terminated by M.P Urban
Development Company Limited, Bhopal vide letter no. 506 dated
19/01/2022. The copy of the letter dated 19/01/2022 is marked
and filed herewith as ANNEXURE RR-2

MPUDCL, PIU Jabalpur vide letter no. 876 /MPUDCL/2021 dated
20/12/2021-has also reported about status of STP construction,
progress achieved along with reasons of delay to MPPCB, Shahdol
in response of vidhan Sabha Dhayana Akarshan Suchana. During
the period 2020 and 2021, civil construction activities are
hampered due to frequent curfew & lock downs imposed by District
administration due to corona pandemic, which is the reason for

delay in completion of construction work of STP.

Subsequently, denovo tendering process was initiated by MPUDCL
for completion of the balance work of STP in District Dindori (M.P.)
accordingly, Letter of Acceptance of contract is issued in favour of
M/s J.M Ramai & Co. Surat. Gujarat dated 31/05/2022 and
agreement has been executed on 24/06/2022. The copy of the
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Letter of Acceptance dated 31/05/2022 is marked and filed
herewith as ANNEXURE RR-3

Construction work of STP has been started by new contractor M/s
J.M Ramani & Co., Surat, Gujrat. Construction work of treated
sump and CCT is completed, construction work of SBR wall, IPS-1
& IPS-2 is in progress. The Pipe line laying work is also in progress
and about 16680 meter pipe line laying is completed. Out of 6542
House Service Connections, 731 house connection work is
completed. The copy of the Detail Progress Report is marked and
filed herewith as ANNEXURE RR-4

. IN REPLY TO PARA NO. 2

It is pertinent to mention here that some efforts regarding Solid
Waste Management have also been made by Nagar Parishad
Dindori (M.P.). Awareness programs have been carried out by ULB
from time to time regarding waste segregation and management.
Press note has also been published by ULB regarding spot fines

with respect to the solid waste management.

. IN REPLY TO PARA NO. 3

It is most respectfully submitted that various public awareness
activities from time to time to discourage use of polythene carry
bags and single use plastic have been carried out by Nagar
Parishad Dindori (M.P.). The Public Notice has also been published
by Nagar Parishad Dindori regarding ban on polythene carry bags
and single use plastic.

Polythene carry bags seizing activity is also being carried out from
time to time by Nagar Parishad Dindori and spot fine are also being
levied. Various Public awareness activities are also being carried
out by MPPCB, Shahdol from time to time to discourage the use of
polythene, pamphlets and moreover carry bags made from cotton
cloth material are being distributed among the public and
shopkeepers in the presence of officials of MPPCB, Shahdol to
discourage use of polythene. In District Dindori no unit is engaged

in manufacturing of banned plastic item is functional.
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+ IN REPLY TO PARA NO. 4

Natural plantation has been carried out in some part of river bank.
No tree cutting activities are carried out and also a tree cutting in

form of existence of remaining log portion was not observed.

IN REPLY TO PARA NO. 5

The illegal encroachments are in some places near bank of river

Narmada within municipal area. Notices have been issued by Nagar
Parishad Dindori to illegal inhabitants to remove encroachment &

unauthorized constructions.

- IN REPLY TO PARA NO. 6

Although this para is related to Water Resource Department, water
management in the Narmada valley is a very broad subject. It is not

local or site-specific matter, it is related to policy matter.

IN REPLY TO PARA NO. 7

This para is related to Mineral Resources Department & Police

Administration. The District Mining Branch Dindori is periodically
checking illegal mining activities along the Narmada River. Seizure
of machineries and imposition of penalties has been carried out by

District Mining Branch Dindori (M.P.).

IN REPLY TO PARA NO. 8

The para is related to Fisheries Department. Although no illegal

fishing activities are seen on Narmada River.

IN REPLY TO PARA NO. 9
The Nagar Parishad Dindori after completing tender process had
issued work order dated 20/10/2020 in favour of M/s Ambey

Enterprises, Dindori for carrying out the construction work of
crematorium in ward no. 10, Dindori, which is situated on the
bank of River Narmada. Cost of construction work is about Rs.
71.10 Lakh. Letter is again issued by ULB to the contractor for
starting construction work of crematorium on 30/06/2022.
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10.IN REPLY TO PARA NO. 10

The para is related to MPPCB. Monthly water sampling of River
Narmada near Nagar Parishad Dindori is carried out by MPPCB,

Shahdol. The water analysis report reveals that the water quality
parameters are usually normal. The water quality of River Narmada
is found to be Normal as per the categorization laid down by CPCB.
The MPPCB Shahdol has not issued any consent for establishment

of water polluting industry along the side of River Narmada in
District Dindori.

The M.P Urban Development Company has also started
construction of Sewage Treatment Plant of 3.8 MLD capacity for
treatment of domestic waste water. As per Air Quality Index report
issued by State Environment Surveillance Centre, M.P Pollution
Control Board, Bhopal for year 2019-20 & 2020-21, District
Dindori always stands within first five districts, which clearly
evidence the fact that air quality of Dindori District is very good.
The MPPCB has also not issued any permission to plastic
manufacturing unit, hence there is no plastic manufacturing unit
operational in District Dindori and at present no sand mining block

is operational on the banks of River Narmada in District Dindori
(M.P.).

The permanent display boards for spreading public awareness
regarding conservation of water in River Narmada- are also
established at various important public places within District
Dindori. The Real Time Water Quality Monitoring Station is also
being established in River Narmada near District Dindori, through
which water pollution level in Narmada River could be monitored
instantly, enabling to keep vigil eye on the water quality of
Narmada River during any religious programs, Fairs etc. The M/s
Axis Nano Technologies Pvt. Ltd., Noida has supplied/ installed
RTWQMS in Dindori city on river Narmada.

11.IN REPLY TO PARA NO. 11

This para pertains to the conservation of Narmada River. The

representative of Narmada Valley Development Authority informed
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that no such proposal is presently pending with the department in
this respect. It is further submitted that the role of MPSEIAA is
restricted to grant of environment clearance to sand mining

projects on Narmada River falling within its purview, wherein
conditions are being

stipulated to ensure
environmental norms.

compliance of

12.IN REPLY TO PARA NO. 12

As already submitted in above mentioned points, various steps are
taken by ULB Dindori for controlling & preventing both, solid waste
going into river Narmada. The Door to Door waste collection
vehicles are regularly run through all the wards of ULB Dindori for
collection of solid waste, awareness programs are also conducted
regarding solid waste management and provisions for fine are also

laid down. Dustbins are provided at many places along the River
Narmada ghat for collection of solid waste.

13.IN REPLY TO PARA NO. 13

The Social Forestry Division of Forest Department may be directed
to do dense plantation giving emphasis to local species along the

river banks. Full grown plants are at some places along river bank
within municipal area.

14.IN REPLY TO PARA NO. 14

The River Narmada is linked to religious sentiments of people not
only in Dindori but all across the country, various Fairs, Haat,

Religious programs are organized near river Narmada, various
display boards and slogans for public awareness are fixed along

river Narmada. Penalty provisions are also displayed regarding
polluting river Narmada.

15.The Municipal Council Dindori has issued work order in favour of
Ambe Enterprises for various civil works in Crematorium inorder to
curb and control the disposal of dead bodies in the River Narmada.

The copy of the work order is marked and filed herewith as
ANNEXURE RR-5
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16. The Municipal Council Dindori has installed cloth bag vending
machine for the purpose of making cloth bag inorder to promote
cloth bag instead of polythene/plastic carry bags. The District
administration has imposed penalties against the people who are
found using polythene/plastic carry bags. The copy of the
photographs depicting the making of cloth bag and penalty

imposed are cumulatively marked and filed herewith as
ANNEXURE RR-6

17.The Department of Fisheries, Government of Madhya Pradesh has
already banned all the fishing activities during the period starting
from 15 June to 15t August which is the rainy season in the
State of Madhya Pradesh and which happens to be the breeding
season of fishes and the other aquatic life, therefore the District
Administration has also observed fishing ban during such period
and the illegal fishing auction and the fishing activities are
restricted and after being reported about illegal auction and fishing
activities fine/penalty is imposed by the District administration.
The documents pertaining to the illegal auction and penalty are
cumulatively marked and filed herewith as ANNEXURE RR-7

18.1In the light of judicial and factual matrix of the matter the point
wise reply may kindly be taken on record and the Hon’ble Tribunal
may pass any appropriate order in this matter in favour of the

answering respondent.

19. An Affidavit in support is filed herewith.

SUBMITTED BY,
RESPONDENTS

THROUGH,

BHOPAL (SACHIN&MA ADV)

DATE: 05/07/2023 COUNSEL FOR THE RESPONDENTS 3 & 8
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/ BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI
O.A. NO. 585/2022
IN THE MATTER OF:
APPLICANT: Samayak Jain & Ors.
//VERSUS//
RESPONDENT: State of Madhya Pradesh & Ors.
AFFIDAVIT

I, Satendra Shalwar, Aged about S5 years, S/o Late Shri Hemsingh
Shalwar, posted as Chief Municipal Officer, Dindori O/o CMO, Nagar
Parishad Dindori (M.P.), do hereby state on oath and solemnly affirm as

under:-

ofe. o e"'l“"db 1 A“’p‘ko‘&ul ND -,

1s That, I am the CMO, Nagar Parishad Dindori and_as such I am well
conversant with the facts of the case and therefore, competent to swear

this affidavit.

2 That the accompanying reply/compliance report has been drafted as per

my instructions and also explained to me.

3. That the contents of para 1 to end of accompanying reply/compliance

report are true to my knowledge based upon official records and the legal

OTA/? verments made therein are true on the legal advice received and
\%msn aHopAb? be ieved to be true.

(M.P.)

"PUSHPA PARPIYANI

R MP -09/14/01/ <T°
6_ 18- 07 20 \\;

o) F M? . VERIFICATION

I, above described deponent do hereby verify that the content of para 1 to

3 of the affidavit are truéto my Qersonal knowledge and belief.

PON

|DENT|FIED _7JV|E
NAME 4’75 M.(f.« PUSHPA PARPIYANI
ADD..... N Cnal= {Z Q NOTARY | ADVOCATE

BHOPAL (M.P.) INDIA




e Jrint EX0R REL
e ' . ANNERR-}

M
adhya Pradesf:;;:rban Development Company Limited
No. U75110MP20155GC034139)
(Department of Urban Development and Houslng, Government of Madhya Pradesh)
Project Management Unit

| No.PMU/ENGG/2017/ 284y Bhopal, dated 712/2017
To:
M/s Chendea Nitman Pvt, Ltd
Villa No.C:22/23, Maruti Lifestyle, Aftentlon: Mr. SaarabhAgraral :
Opp. R K Mal,Kots Road, '

Raipur = 452001(Chhattisgarh)

Subject: Lettér of Acceptance of contra s
S ct far MPUDCL Tender No. 55 ~ Sewerage

Project of Dindori in Dindori District in Madhya Pradesh. ’

Refereoce: Your bid dated 21-12-2017 for the MPUDCL Tender No. 55.

Dear Sir,
We are pleased to notify you that your bid dated 21-12-2017 for the executlon of
;’:rfPUDCL Tender No. 55 — Sewerage Project of Dindori in Dindori District in Madhya Pradesh
as been accepted on behalf of MPUDC at your Bid rate for the capital cost (A) of
Rs.22,05,00,000/~Rupees Twenty Two Crore Five Lakh only), Operation and Maintenance
Cost (B) of Rs, 5,53,42,728/- (Rupees Five Crgre Fifty Three Lakh Forty Two Thousand Seven
Hundred Twenty Eight Only), Power Consumption Cost'(C) of Rs. 3,94,93,064/- (Three Crore
Ninty Four Lakh Ninty Three Thousand Sixty Four Only)Thus, Total Cost (A+B+C) for the bid
is Rs. 31,53,35,792/- (Rupees Thirty One Crore Fifty Three Lekh Thirty Five Thousang Seven
Hundred Ninety Two only). You are requested to submit the following within 15 (Fifteen) days
,10,25,000/- (Rupees One

from the date of issue of this Jetter:
The performance security/ performance guarantee of Rs. 1
of the capital cost of the

1.
Crore Ten Lakh Twenry Five Thousand Only) being 5%
project, valid up to Three (03) month beyond the completion of Design Build
Component.
security of Rs. 60,91,000/- (Rupees Sixty Lakh Nincty One

2. Additional performance
‘housand Only) in accordance with ¢lause no. 22 of Bid Data Sheet.

ntered in the bid is Twenty Four manths-

Plcase note that

(i) the time*allowed for carrying out the work as €

Including rainy scason,which shall be reckoned from the date of signing the Contract
antee of Rs. 47,42,000/(Rupees Forly Seven

Agreement and

(ii) the performance sccurity/ performance guar

Lakh Forty Two Thousand Only) only being 5% of O & M and electrical cost, to be submitted

before the completion of design built cormponent valid up to 3 months bayand the end of O&M
shape of Term Deposit Receipt Bank

period.
(lify The performance securities shall be in the
bank. (In the prescribed format in the Bid

Guarnnteeol any nationalized / schedule commercial
Document)
hall be reckonéd as intiration to commencement of work

(iv) Signing the contract agreement s
t of work is required. Rle.
%7 17

and no separateletter for commencermen
Enginecr-In-Chief,
MPUDC

g, Asera MITs, Biopit| 452011/ : +94-755-2762060, 61,82 Fax: +91-755-2763358 Emall: A
Ragd. Offica: MPUDCL, Cirsctordle of UAD, PalkaBhawan, Shivajl Nagar, Bhopal, MP 462011

Eti 2t
MFUSC, Ehapal
Govt. of I.p £
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Madhyq Pradesh.Urbau Developiin Limited A \NEXURE RR-2
Urban Development and Hou; pnt
Project Management Upit @

: (CIN No. U75110MP20155GC034139)
ccond floor, AmarkantakBhawan, Neéar Press Compley, Bhopal-462016

No. PMU/VN2021/ 50 6 Bhopal Dated: (,9 (O ) ]710?\1 -

Fe

To,
M/S Chandra NirmanPvt, Ltd.
Villa No.92 Maruti Life Style
Infront of R.K Mall
Kota Road Raipur (C.G)

Name of work:Tender No. 55 — Construction and' design of sewer collection netwoik and
freament system including Testing and commissioning of the work in Dindori, JabalpurDist.
m M.P. Along with maintenance period of 10 years. Sewerage Project of Dinderi Distt.
Dindori (M.P.) -Termination of Contract under caluse 27.2 (a), (c),(e)y(f) of GCC

Ref:- 1. LOA No. PMU/ENGG/2017/2874 Bhopal, Dated 30.12.2017 (Dindori)
2. Agreemented Dated, 08.01.2018
3. Letter no. MPUDC/PMU/VN/2019/1881 Bhopal, Dated.13.03.2019
4. PM PIU Jabalpur letter no. 646/MPUDCL/2019 Date.18.12.2019
3. Letter no. PMU/VN/2020/1281 Bhopal, Dated.14.02.2020
6. PM PIU Jabalpur letter no. 143/MPUDCL/202] Dated.06.02.2021
-7. PM PIU Jabatpur letter no. 246/MPUDCL/202] Date.15.03.2021
8. Letter no. PMU/WB/2021/343% Bhopal, Dated.09.04.2021
- 9. Letter no.7112/MPUDC/PMU Bhopal, Dated.10.08.2021
- 10. Letter no.PMU/VN/2021/10183 Bhopal, Dated.16.11,2021 (Final notice fortermrination)
11 Letter no.PMU/VN/2021/10513 Bhopal, Dated.26.11.2021
. 12 Letter no.PMU/VN/2021/11538 Bhopal, Dated.27.12.2021

e e Take note of the letters/notices cited abovle‘;vid'e which you were directed to show adequate
_progress of work in Dindori Sewerage Project. The Notification of Award (LOA) of the Sewerage

i - Project of Dindori was issued to you en 30.12.2017.:As per the 'Qifi"gihal time schednle set our in the
.o~ comract data for “Design and Build stage” you were bound to complete the work within a period of
A 24 mcmhszc.mciudmg rainy season up to 07.01:2020, However, yon have failed to complete the

~

~“work ‘within ‘the_stipulated time. Consequently, as per Clause 14 of GCC of the contract.time for

completion of Design and Buitd phase was extended till 31.03.2021 and thereafler till 31.12.2021 as

per your req’uc_stMﬂésmnes'wére".revis.ed by MPUDC on ‘your request in the month of March 2021
-~ and thereafter in November 2021. Hewever, you hrave again failed to achieve the revised milestones.
- The status of the project is as under:- -

_ Dateof LQA:::;;.‘,};{ ' 30.1221117 ] Date of _Cummencemem 08.01.201%
' 'LSchcdule Dalg of Start

© .| Sehedule date of completion L 07.01.2020
‘ !

USHL. 2018

| "Duration of Contract™'" -

RN i . '
Time Extension b | Sha &g .
5 ] Euoat e J'“.'_'l"iu'-lc Exiension JL12.2021
b ek S I
ny! s _‘I‘?ur'_cgnmgc line clupsed - 100% |
Pttt Pornsinge G1ne T i ; '
Lt S | Perreninge tine remaining, 0
: a‘:a S 1A ¥ .'— =
SRt | Financial progress 15%
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1 Ca , Limited
Madhya Pr adesh Urhan Dev: clppment Company I 1l
Urban Pevelopment & and F Flousing Department
Project Marage ement Unit
(CIN No. U751 IOVIP”OHSGCDMIJ‘))

. 2l-4672
Sccnnd Noor Ammknmnklihnwnn Near ress Com Jex. Bho al-462

ioned contracts is extremely stow

alf the above mentl
cview mectings ¢ and

It is cvident that the progress of works of':
Despite. repeated instruc
address all of the 1ssu

~iled to mobilize adequate

tions, reminders, T

al w.r.t, time clapsed.
¢s, you have failed to

PIUs, PMU and PMC to
lcqum.m‘.nl and also [i

and not ration

fotal cooperation extended by

demonstrate significant progress as per contract

resources thereby not fulfilling the contractual obligations.

ofice for termination were issucd by this office but you have

Several notices along with n
letion of design and build stage.

failed to abide b)"the stipulated timeline provided for comp

milestone amounts to brcach of contractual obligations,

Please note that non achievement of
(e)(0),(f) of GCC and appropriate

is hereby terminated under Clause 27.2(a),

hence your contract
28 of GCC and Clause 28 of contract data will be

action under Clause 15, Clause 24 read withClause

taken by this office.

Please acknowledge the receipt of this Vlct‘tcr.‘- '

Engineer in Ch]ef
~MPUDC "

O

C‘my t: 7 i ' M)’Loa.l

PA 0 Mmgmg Directar, MIPUDC fer lnfomnanon Ve

:2; DPD (T), MPUDC for mfermatmn St i Ba P
;rfée;tn xanager PIU, Jahaipur wnh mstmnnon to take acncm as per agreemem and t
e B cn)nnasug;m:nt thhm 3.7 days before the ‘contractor and- ‘prapare and § b e

e R iio 1 tenders and takes actlon as per clause 280 of GCC. g

10 pﬂ)}eci manaust;rﬂ:i:lr’ingr ﬁtxpn and instruction to take necessary action as directed

& 22 ral measurement and prepare the final bill submit the”

" balance BOQ and prepare tender, for b
alam;e ; L
31 Jan 2(122 ple;ase freat is urgem PRESiET work so that tender can b; catled up o

Engineerig Chief
MPUDRC

11
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|
Madhya Pradesh Urban Development Company Limited
Urban Development and Housing Department

Project Management Unit
(CIN No. U75110MP2015SGC034139)

- —

e

Bhopal, dated 2] /05/2022

e ————————

No. PMU/ENGGR2022 A7 AD

o
MO M Ramani & Co.
406, Gokulam Arcade,
S-.u'lh-.mn..hlkutn’.lku
Surat- 395006 (Gujrat)

Attention: Mr. Jignesh Kumar M Ramani Email : jigncslunrunmni(q?gmuil.com

Mob: (0) + 91 8849655218

Acceptance of contract for Balance work of Sewerage Project of

Subject: better of
Jori District in Madhya pPradesh.

Dindori in Dint

~ur bid dated a4 April, 2022 for the Balance work of Sewerage

Reference: Y
District in Madhya pPradesh.

pProject of Dindori in Dindori
]

Dear Sir.

ed 04/04/2022 for the exccution ol “Balance
Project of Dindori in Dindori District in Madhya pradesh’” has been
accepted on pehall of MPUDC at your Bid rate for the capital cost (A) of
22.23,40,143/-(Rupees Twenty Two Crore. Twenty Three Lakhs, Forty Thousand, One
[ tundred and Forty Three only), Operation and Maintenancc Cost (B) ot Rs. 7,55,00,000/-
(Rupees Seven Crore and Fifty Five Lakh only) and Power Consumption Cost (C) of

Rs. 2.40,45.287/- (Two Crore., Forty Lakh. Forty Five Thousand, TWO Fundred and Eighty
Geven only) Thus. Total Cost (A+B+C) for the bid is Rs. 32.18.85,430/- (Rupees Thirty

hteen Lakh, Eighty Five Thousand, Four Hundred and Thirty only)- You
hin 15 (Fifteen) days from the date of issue of

W e are pleased 10 notify you that your bid dat

work of Sewerage

Rs

Two Crore, Eig
are requested 1o submit the following wit

this fetter:

| The performance <ecurity/ performance guarantce of Rs. 66,70,204/- (Rupees
Sinty Six Lakh. Seventy Thousand, Two Hundred and Four only) being 3% of the
capital cost of the project valid up to Valid Contract Period Plus three months in

ith clause no. 22 of Bid Data Sheet.

2. Aadditional performance security of Rs. 1,93,76,077/- (Rupees One Crore, Ninety
Three Lakh Seventy Six Thousand and Seventy Seven only) valid up to Valid
Contract Period Plus (hree months in accordance with clause no. 22 of Bid Data

Sheet.

accordance w

[lease note that
(i} The time allowed for carrying out the work as entered in th
including rainy season. which shall be reckoned from the date of signing the Contract

Agrecment and

¢ bid is Fifteen months

. Arnarkantah Bnavan.'incra_ Press Complax Zone — 1 # P Nagar Bhopal _462011X : 31 +755-2763060. 61,62
“ngineer-in>Chief Fax : 91+755-2762668 Email mpusipbpl@ gmail.com . .
For, J.M.Ra an

mPUDC Bhopal (v
Govt. of M.P. /
e o . ‘J{P«Fop

- poGS

-
-

s waRTZTOW 202V [ QUOPALA62011 |
) |‘“‘12
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193 ANNEXURE RR-4

Madhya Pradesh Urban Development Company Ltd. Bhopal

Vishesh Nidhi Project

" |Name of work

Construction of Sewerage Project at Dindori

Name of Agency

" |M/s J.M Ramani Co. Pvt, Ltd. Surat, Gujrat

Project Cost 32.18 Cr.
Agreement Dated 24.06.2022
Scﬁcdulcd Date of Completion |23.09.2023
Expected Date of Completion |31,03.2024
Physical Progress 45%

Statue of work

1. For construction of Sewage Treatment Plant in Dindori, MPUDC h
called tender & allotted to M/s CNPL, Raipur on dated 30.12.2017, 2-
months Time period was given to complete the work.

2. Due to very slow progress of work inspite of many reminders, the
contract was terminated on dated 19.01.2022.

3. New tendering process was again initiated and allotted to M/s J.M
Ramani & Co. Surat dated 31.05.2022 construction work was started -«
all fronts and presently overall physical progress is 45%. Expected da:
of completion of this sewerage project is 31.03.2024.

1. Sewerage Network 30.27Km - 19.68 Km complete

2 House Service Connection (6542) - 1172 Connection Complete

3. Road Restoration - 19.68 Km - 15.50 Km Completed
Component wise Progress

g ' 4 STP (3.84 MLD) - 45% Completed (Civil work)

] ,

(. 5 IPS-1 - 52% Complete (Civil Work)
w 6. IPS-2 - 27% Complete (Civil Work)
T
\€ Manpower Deployed Average 65 Nos

g _

¢

(

(
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~OR-99 ORIGINAL

FORM M.P.T.C. 6
[See subsidiary Rule 43(1)]

‘No.....q.4a . Serial No. ... ¥ 7. .... ..
13 240 RECEIPT T '

Received from. . .. ﬁZWWﬁ, ..........

terNo........... " 'TET'A .......... datedthe .. ........... .. ... 20
of Rupees............. Y 2
2300/~
ON accouNnt Of - o oo
ue
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Q30— .
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1 _DCGCPB—13-10-21—13,400 Bks.
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IN (Tax payment Iden
Registration No.

tification Number) / Enroliment |

to M.P. State Government

nline Tax Payment

Department of Finance , Go nt of Madhya Pradesh
Acknowledgement Rl‘cciﬁgy)

epositor/ Dealer Name

\ddress

Jistrict selected for Payment

Jnique Registration Number (URN)

department and Office Name

Challan Payment Period

~ |a0032000

ADF Dindori

Dindori, Dindori, Dindori, Dindori, Madhya Pradesh - 481880

Dindori

B .

MPTURN230620230004273

Common Challan Entry, Fisheries

Purpose Details

Assessment/
CRN concerning | Wead of Account | Chafian Identicetion b oy Challan No. Amount(Rs.)
Period (CIN)
. R 2023-06-22to| 0405-00-800-0000
MPT040523062023000001 | 2023-06-22 ( Other Receipts ) SBIN0006159040523062023239116 | 051/9999999/0405/06/23/000014 |  2300.00

Total Amount(in figures)

2,300.00

Total Amount(in words)

Two Thousand Three Hundred Rupees Only

Name and Code of the Bank

STATE BANK OF INDIA (2)

Bank Reference Number CPACVVPHK1
Scroll No 23909
Scroil Date 23/06/2023

Date of Transaction / Time of Transaction
(HH24:mm:ss)

23/06/2023 14:14:18
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VAKALATNAMA WA e memor Bl verg) )

IN THE HON'BLE NATIONAL GREEN TRIBUNAL, ( PB] BENCH, NEW DELHI

ORIGINAL APPLICATION /APPEAL / REVIEW No. 545 /2022

.I’Sﬁﬁ.?xﬂﬁ'....‘{e‘%’ .‘.§...'O..K.{:..'."....‘...'......'..ClaimantlPetitloner/Applicant
VERSUS
’.‘.’ff‘l.“:'.......Q.F...........‘:‘.‘.‘.’;‘.....f.‘.'.".?.‘f.{.'f'...gi.P.’S.‘.:.........RespondentlNOB-APPucant

1/we the Respondent/Non- applicant named below do hereby appoint, engage and

authorize advocate named below to appear, act and plead in aforesaid

setting aside of ex-

case/proceedings, which shall include applications for restoration,

parte orders, corrections, modifications, review and recall of orders passed in these
proceedings, in this Court or in any other Court in which the same may be
tried/heard/proceeded with and also in the National Green Tribunal in respect of
proceedings arising from this case/proceedings as per agreed terms and conditions
and authorize him/ them to sign and file pleadings, cross objections, petitions,
applications, affidavits, or other document as may be deemed necessary or proper for
the prosecution/ defence of the said case in all its stages and also agree to ratify and
confirm acts done by him/ them as if done by me/us : In witness whereof 1/We do
hereunto set my/ our hand to these presents, the contents of which have been duly
understood by me/ us, this .. 22 .. day of L4 023 at Bhopal (M.P.)

------------

Particulars (in block letters) of each Party Executing Vakalatnama

Name & | Registered E-mail Telephone | Status Full
Father/s/ Address Address | Number in the | Signature/
Husband/s (if any) (if any) case *Thumb
name Impression
(1) (2) (3) (4) (S) (6)
SATEN.DILA CM.D. Céﬂf:id“pdom 9b2v) (’,"'}‘(z(tpb A
0
LHALWAR, | NAGAR (prsigp vt (P38 | WY ol
o5 |omngr, |77 W
2)o - Bhrt - ‘I{' ‘:C‘ﬁﬂr\-‘
L. - TR G s
wemsingy | PINAKT e (%)
_SMANIAR. MWD
Accepted:
Particulars (in Block Letters) of each advocate accepting Vakalatnama
(1) (2) (3) 4 EWAY /’/
SACHIN K. VERMA ADV CHAMBER NO. | ngtstand 94(;2]5412492 s
ENRL NO. MP/2130/1998 608, UCI ingcoun W\ //
LAWYERS sel@gma \\d
HARSHITA TEJWANI i;‘g;f“ s |ilcom
ENRL NO. M it
Py 2754(20?9 :PIE!O?AL‘%G:!OU
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